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IN THE CENTRAL.ADMINISTRATIVE TRIBUNAL |
PRINCIPAL BENCH, NEW DELHI.

Regn.No. OA=-2585/590 _ Date of decision: 19,12, 1991
Shri Suresh Kumar cvee Applicant

Versus
Union of India through .... Respondent s

Controller of Accounts,
0,8,0, Office,
Ministry & I & B,

FOI‘ the Qpplicant ' 0;9- Shri Tnco Aggarualg CDUnSBl
For the Respohdents cuse Shri M.L, Verma, Counsél
CORAM:

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment? j¢o
2. To be referred to the Reporters or not? jAO .
JUDGMENT

(of the Bench delivered by Hon'ble Mr. P.XK. Kartha,
Vice Chairman(J))

The applicant, who is working as a Peson in the
ofﬁicé of the respondents, Filed this application
under Section 19 of the Administrative Tribunals Act,
+985, ﬁraying that the respondents 59 directed ta
regularise him with effect from 2,12,1982 uwith pay of
the post 6? Peon (differsnce) and benefits of bonues,

gtc,

2. This is ths Pourth round of litigation before the
Qe
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Tribunal\’by the vappli,ca'nt. He had f‘iled» UA—Z)BS'E}F 1588
in uhich‘one of the praysrs maae bg him was that the
réspoﬁdents be difsctad to regularise his éeruides

and to pay him on the basis of pay-scale admissible to
ather Péons in the Department with hensfit of liveries,
Bqnus, etc,; so admissible to fagulgr employegs tﬁroughout
from the dats of his initial appointmant? By judgement
dated 29i9.1989,’the fribunal disposéd of the application
with the follouing‘or&érs:- ‘

"Je, therefore, allow this Application with

the directions that the respondent will consider

- ths case of the applicant in the light of Govam-
ment orders passed from time to time im the
‘matter of regularisation of the services of the
employees, We also direct the respondent to
consider the matter and pass appropriate orders
within a period of two months from the date of -
receipt of this order," '

’

2,  The applicant filed RA-161/89 against the aforesaid |

N

judgément on the gfcund thaﬁ,the relief claimsd by him has
not béen Clearly word ed in the operative part of thé judg s=
ment gnd he raguestéd that ciear.diracfions be issued to
the respondants in all £attgrs;

3. By judgement dsted 25,1.1990, fhe Tribunal rejected-
the R.A, filed by him. He had 2lso Filed CCP-145 of 1990
which ués al so disposéa of by order dated 11,9, 1990, Thé
Tribunal‘ﬁoted that the respondznts had pas%ed an ofder

on 23.2.1990 uhéreby the appliCanilhad been appointad aé

Peon-cum=-Chowukidar (Group 'D') w,e.f. 14,2.1990 on a
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temporary capacity, In view of this, it was held that

the respondents have substantially complied with the

directions given in the judgemsnt, Hs Wwasg, howaver,
given the liberty to file a fresh 0,A, if he still felt
' |

aggriaved,

4, That is how the prssent appliéatibn has been filed,
The sole guestion. arising for.considaration in the present
application is Wwhether the seruices'randered py him from
1982 should‘be reckoned for detsfmining his szrvice
benefits, In our perception, Tegularisation should be

in accordance with the rQIes and not dg hors the rules,
The rules prescribe appointment on temporary capacity
initially, with a stipulated period of probation. Af ter
successful completion of ﬁfobation, he has to be considared
'For cgnﬁirmation in a Grpup fD' posts It is at that stage
that the guestion whethar hs wculd be entitled to recken
his seniority from the date of his%nitial appointment

in 1982, might arise and not at this stage. Ue leave

!

that question open and hold that the applicant-has rushed

b

to the Tribunal again prematursly. In a case of this

kind, ue do not consider it fair and Just to direct the
A_dif ference in the S

respondznts to pay /<~ wages to him, The qusstion whethsr

or not he would be entitled to benefits of bonus, should

be left to be regulated by the rslevant rules, WYe
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refrezin from issuing any directions in this regard,
The gpolication is dlSDOS d of accoerdingly,

9. There will be no order as to costs,
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(8. N. Dhound1y915 l/ﬁbjlf {(rP.K. Kartha
Administrative Member Vice-Chairman(Judl, )




